Mahal (Amend-

ﬁsﬁmﬂmfrﬁﬁrwm&mmm Mirsuper Swme y8py
Reiclitiiohe

[t Twper ]
¢ Ty & o Enier-ce Yoy Wt
Xt Y T AT ST R W @A
#reY feaaer wmft § o) @ gt ey
t 5 Famar &2 1 wmw fiar wmar &,
¢ quH ¥ w-wilere fmqr awen
g THo o Hro ¥ 21 firar sty

58 & ey & vk af a@ @
gt dneat § 1 (8 g e € e
dwz dhe M feid qJw & omeft,
£ foewT gew & aA &Y I,
oy &H o1 § W7 AT Srer Jge Enh,
#Y fe tw aer &Y Roye foge & &
Ry WSl §

Mr. Chairman: The question is:

“That this House takes note of
the Second Annual Repott of the
8tate Trading Corporation of Indin
Limited for the period ending the
30th June, 1858, laid on the Table
o:“ the House on the 20th April,
1 'll

The motion was adopted.

14.38 hrs.

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

FIrrizTR REPORT

Mr. Chairman: The House will now
take up Private Members' Bills.

Shri Ram Krishan Gupta (Mahend.
ragarh): 1 beg to move:

“That this House agrees with
the Fiftieth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 9th September,
1959

Mr. Chairman: The question 1is:

“That this House agrees with
the Fiftieth Report of the Com-

ment) Bill

piitte¢ oft Ptivate Muiribers’ Bille
and Resolutiony presented to the
Housé on the Uth Septembet,
1959."

The motion was adopted.

14.30% hxs.
MIRZAPUR STONE MAHAL
(AMENDMENT) BILL—contd.

{AMENDMENT OF SpcTronN 3) sY Sawr
RAGHUNATE Stnak-—contd.

Mr. Chairman: The House will now
resume further consideration of the
following motion moved by Shri
Raghunath on the 28th August, 1950:

“That the Bill further to amend
the Murzapur Stone Mahal Act,
1888 be taken into consideration.”

Out of one hour allotted for the dis-
cussion of the Bill, one mimite has al-
ready been taken on the 28th August,
1959 and 58 munutes are now avail.
able for further discussion today.
Shr1 Raghunath Singh may continue
his speech.
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Shri V. P, Nayar (Quilon) What 15
s chemical composition®

Shri Raghunath Singh: I do not
know 1 am not a scientist Shn
Malaviya 15 a scientist He can tell
you
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Shri V. P. Nayar: The hon, Mem-
ber may address a quorum in this
House. Now there is no quorum,

Mr. Chairman: The hon. Member
may resume his seat. The quorum
bell is being rung.

Shri Raghunath Singh: This is only
a Private Member's bill. Rather, it is
our day. It is not a Government day.

Shri V., P, Nayar: I want more
Members to hear your speech. Other
hon. Members should also benefit by
your speech. Such a good speech
should not be wasted on 20 Members.

Mr. Chairman: Now there s
quorum, The hon, Member can
continue his speech.
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The Parliamentary Secretary to the
Minister of Steel, Mines and Fael
(Bhri Gajendra Prasad Sinha): Mr.
Chairman, Sir, the hon. Memb®* has
already referred to the fact that
though he has hrought this amend-
ment to the Act this Chunar stone or
the sand-stone to which he has refer-
red in his amendment 1s entirely within
the purview of the State concerned.
He has accepted that the matter may
be referred to the State Government
so that necessary steps may be taken.
According to Entry 23 in the Seventh
Schedule, it is already laid down that
whatever enactment is to be made for
this type of minerals it should be done
by the States. 1 would like to assure
the hon. Member that we thank him
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for what he has saild and assure him
that whatever point that has been
raised by hum will be referred to the
State concerned and 1f the State con.
siders it necessary the Act will be
amended accordingly

As far as charging of taxes at
different rates 1s ccncerned, the hon
Member will appreciate that that also
18 entirely under the control of the
State Government We cannot inter-
fere 1n that matter He simply want.
ed a clarfication that Mirzapur stone
be classified as sand-stone This
matter, we assure him, will be refer-
red to the State concerned

Mr. Chairman: Is that the reply?

The Minister of Mines and Ol (Shn
K. D. Malaviya): 1 have nothing to
add to what my hon colleague has
said The matter will be referred to
the State Government and I hope they
will accept the good advice given by
my hon friend, Shr:1 Raghunath Singh

Shri V. P Nayar. I could not find
out as to what type of stone it 1s
Unfortunately 1 have not been to
Mirzapur What i1s the chemucal com.
position of this stone”?

Shri K. D. Malaviya: So far as the
sand-stone referred to by my hon
friend s concerned, 1t appears to
me

Shri V, P Nayar' It 1s not a pre
cious stone?

Shri K D. Malaviya: No It 1s sihica,
'ontaining perhaps more atrspace than
vhat 13 contained usually 1n other
tones Physically it 1s not such a
‘ompact stone as other stones are

Shri V. P Nayar: What geological
ige do you attribute to 1t?

Shri K. D Malaviya: I do not ¥now
vhat the geological age of that sand.
itone is, I cannot say.

BHADRA 20, 1881 (SAKA)
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Mr. Chairman: Has the hon Mem-
ber leave of the House to withdraw
the Bill”

Shr: V. P. Nayar: No
important Bill

Mr Chairman: I do not think Shri
Nayar means it serzously I think
the hon Mover of the Bill has the
leave of the House to withdraw it,

It 1s a very

The Bsll was by leave, withdrgwn.

1546 hrs

ORPHANAGES AND OTHER
CHARITABLE HOMES (SUPER-
VISION AND CONTROL) BILL,
by Shri Kauash Bihant Lall

Shri D. C. Sharma (Gurdaspur):
Mg Chairman, Sir, I have the honour
to move

“That this House concurs in the
recommendation of Ra)ya Sabha
that the House do join in the Joint
Commuttee of the Houses on the
Bill to provide for the supervision
and control of orphanages, homes
for neglected women or children
and other hke institutions and for
matters connected therewith by
Shn Kailash Bihan Lall, made ix





